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AUTHORITATIVE ENGLISH TEXT

BILL NO. 9 OF 2024

THE APG (ALAKHPRAKASH GOYAL) SHIMLA UNIVERSITY
ESTABLISHMENT AND REGULATION AMENDMENT BILL, 2024

(AS INTRODUCED IN THE LEGISLATIVE ASSEMBLY)



THE APG (ALAKH PRAKASH GOYAL) SHIMLA UNIVERSITY
ESTABLISHMENT AND REGULATION AMENDMENT BILL, 2024

ARRANGEMENT OF CLAUSES

Clauses:

1. Shorttitle.
2. Amendment of section 38.
3. Amendment of section 39.
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Bill No. 9 of 2024

THE APG (ALAKH PRAKASH GOYAL) SHIMLA
UNIVERSITY ESTABLISHMENT AND REGULATION
AMENDMENT BILL, 2024

(AS INTRODUCED INTHE LEGISLATIVE ASSEMBLY)
A
BILL

further to amend the APG (Alakh Prakash Goyal) Shimla
University Establishment and Regulation Act, 2012 (Act No. 20 of 2013).

Be it enacted by the Legislative Assembly of Himachal Pradesh in
the Seventy- fifth Year of the Republic of India as follows:—

1. This Actmay becalled the APG (Alakh Prakash Goyal) Shimla Short title.
University Establishment and Regulation Amendment Act,2024.

2. In section 38 of the APG (Alakh Prakash Goyal) Shimla Amendment
University Establishment and Regulation Act, 2012 (hereinafter referred to of section 38.
as the “principal Act”), for sub-section (2), the following shall be substituted,
namely:—

“(2) Copies of annual report prepared under sub-section (1) shall
also be presented to the Regulatory Commission and the
Government. The Government shall cause such report to be laid
before the Legislative Assembly.” .

3. Insection 39 of the principal Act, in sub-section (4), at the Amendment
end, the words and sign “The Government shall cause such accounts and Of section 39.

balance sheet to be laid before the Legislative Assembly.” shall be added.



STATEMENT OF OBJECTS AND REASONS

Presently, there are 16 Private Universities under the control of Education Department
which are established by the UGC Act, 1956. All the private Universities established in the State
have the provision relating to checking and supervision in Financial and related activities thereto for
entire years assessment. Further, there is no provision to lay down the annual report and account
of the respective private Univers ities in the Himachal Pradesh Vidhan Sabha. It has, therefore,
been recommended by the Subordinate Legislative Committee of the Himachal Pradesh Vidhan
Sabha to amend the relevant provision of the respective private Universities Act.

The APG (Alakh Prakash Goyal ) University was established by making the APG (Alakh
Prakash Goyal ) University Establishment and Regulation Act, 2012. Thus keeping in view the
said recommendations of the Subordinate Legislative Committee, which apparently aim at to bring
proper supervision and transparency of the finances or allied activities of the said University, the
proposed Bill seeks to amend section 38 and 39 of the Act ibid. to achieve the desired objective.

This Bill seeks to achieve the aforesaid objectives. m
LAAAL L ‘

(ROHIT THAKUR) ™
Minister-in-Charge.

FINANCIAL MEMORANDUM

-Nil-

MEMORANDUM REGARDING DELEGATED LEGISLATION
-Nil-



THE APG (ALAKH PRAKASH GOYAL) SHIMLA UNIVERSITY
ESTABLISHMENT AND REGULATION AMENDMENT BILL, 2024

A

BILL

further to amend the APG (Alakh Prakash Goyal) Shimla University Establishment

and Regulation Act, 2012 (Act No. 20 of 2013). \

(ROHIT THAKUR)
Minister-in-Charge.

(SHARAD KUMAR LAGWAL)
Secretary (Law).



EXTRACT OF THE PROVISIONS OF THE APG (ALAKH PRAKASH GOYALi
SHIMLA UNIVERSITY ESTABLISHMENT AND REGULATION ACT, 2012 (ACT
NO. 20 OF 2013) LIKELY TO BE AFFECTED BY THIS AMENDMENT BILL.

Sections:

38. Annual report.— (1) The annual report of the University shall be prepared by the
Board of Management which shall include among other matters, the steps taken by the University
towards the fulfillment of its objects and shall be approved by the Governing Body and copy of the
same shall be submitted to the sponsoring body.

(2) Copies of the annual report prepared under sub-section (1) shall also be presented
to the Regulatory Commission and the Government. :

39. Annual accounts and audit.—(1) The annual accounts including balance sheet of
the University shall be prepared under the directions of the Board of Management and the annual
accounts shall be audited at least once in every year by the auditors appointed by the University for
this purpose.

(2) A copy of the annual accounts together with the audit report shall be submitted to the
Governing Body. '

(3) A copy of the annual accounts and audit report alongwith the observations of the
Governing Body shall be submitted to the sponsoring body.

(4) Copies of annual accounts and balance sheet prepared under sub-section (1) shall
be presented to the Regulatory Commission and the Government.

(5) The advice of the Regulatory Commission and the Government, if any, arising out of
the accounts and audit report of the University shall be placed before the Governing Body and the
Governing Body shall issue such directions, as it may deem fit and compliance thereof shall be

reported to the Regulatory Commission and the Gover_nment. {} (“& a o lg |



